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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDE RAB AD BENCH
‘ AT HYDERABAD

G.A. No. D46/94, Ot., of Decision : 13.7.94.
Mr. V.R.Gyanashwar .o Applicant
Us
T T reps vi—1wefladien,

Mministry o Financs, T

Department of Revenus, .
‘South Block, New Delhi, :

2. The Chairman, ,
Central Board of Excise & Customs,
fut._af India, South Block,

3. The Principal Collector of Customs -
and Centpal Exciss, '
Sguth Zons, Madras.

Hyde?ahéu tot.af . Lentral Excise,
Basheerbagh,
Hyderabad - 500 029, .+ Respondents, ~

Counsasl feor the Applicant s Flp, N. Rama Mohan Rao

Counsel fPor the Respondents : Mr. N.V, Ramana, Addl.CGSC.

CORAM:

THE HON‘*BLE SHRI JUSTICE U.NEELADRI RAD : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARBJAN : MEMBER (ADMN . )
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0.A.N0.546/94, | Date; \ 37 QM .

JUDGMENT

I as per Hon'ble Sri R.Rangarajan, Member(Administrative) X

Heard Sri N.Rama Mohan Rao, learned counsel for the
applicant and Sri N.V.Ramana, learned Standing Counsel for

respondents,

2. Thé applicant.herein is presently holding the post of
Excise Superintendeﬁt of the Central Excise in the Hyderabad
Collectorate, The applicant submits that he was included
first amoﬁgét the three candidates in the selection held in
the year 1990, prior to the issue of the letter dt.?23.1,1992

amending the selection procedure, from Southern Region for

.posting in the Air Customs Pool., The applicant was allotted to

International Airport at Bombay and the other two to Intér- .
national Airport a? New Deihi and Calcutta respectively. Due
to the changed sei&étion procedure in pursuance of the amend-
ment vide letter No}F.A.11019/72)91 Ad.IVm, dt. 23.1,1992, the
Léariieriseleétion held 4in the year 1990 was cancelled and a
fresh liét was prébared following the guidelines prescribed in
the memo dt. 23,1,1992. The said fresh list contained the
naéerdf the applicant also and he had secured 72 marks based on_
the ACRs. It'is stated by the applicant that the other two
Superintendents who were in the earliéﬁ@ list of 1990, did not

find a place ih the new list, Inspite of the fact that his

- name was- found a place in the fresh list also, he was not

deputed to work in thé Air Customs Pool. Hence, this OA was
filed }or a direction to the respondents to poét him in the
Air Customs Pool in the Intérnational Airports against next
available vacancy for the foicers of the Southern Region és
per selection list originally pupiished and communicated during
December, 1990, |
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3.l The two other applicants viz, S/Shri Radha Krishna-
moorthy and Victor Bzbu whose names were included in Dec..lQéO
list, but did not figure in the revised list prepared in
pursuance of the memo dt. 23.1.1992, had filed 0.A.No0.573/92
in this Tribunal. That OA was disposed off by the decision |

of the Tribunal 4t. 4.8,1993., It was directed to post both

‘the applicants in that OA in the Air Customs Pool in the

- next vacancies which arise for the Officers™ of the Zone in

which the PrincipalVCollector, Madras is situated. 1In that
0.A. this Tribunal has interpreted para-IV of the letter dt.
23,1.1992., As per that interpretation it was held that
those whése nameé found a place in therpanel published in
1990 have a vested righ£ to be giﬁen an appointment to which
they were selected in the Air Customs Pool. Ig was further
held that memo dt.23.1,1992 which implicitly states that the

existing panel prepared in Dec,, 1990 had to be cancelled

cannot held as valid. It was also directed that the applicants
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in existence then have to be given appointment to the post to

which they were selected in the Air Customs Pool.

.

4, As the applicant herein is also placed similarly as
that of the applicants in 0.A.No0.573/92 and his name had also
listed in the panel published in pursuance of the proceddings
dt. fﬁB.;?92, we see ﬁo_reason to differ'from judgment given

in the above said 0.A.

5. In view-0of the above, the following direction is

givens:=-

As the applicant had already been allotted to the

International Airport at Bombay it is just and proper to

allot the applicant to Air Customs Pool in the International
Airport at Bombay in the next vacancy which arises for the
Officers of the Zone in which the Principal Collectof, Madras
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is situated. It has to be made clear that the applicant
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has to be provided even before appointments are going to

be made in regard to Officers included as per the panel

prepared on the basis of the Memo dt, 23.1,1992,

6. The 0.A, is ordered accordinglf. No costs. \
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Member (Admn, ) vice Chairman:
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Pated r> July, 1994,
| \

Deputy Registrar(J)cc

SR

Grh.: . _
To .
-1, The Secretary to Govt.,

' Union of India, Ministry of Finance,

Dept.of Revenue, South Block,

Kew Delhi.

Chairmén, Central Board of Excise & Customs,
.0f India, South Block, New Delhi.

ncipal Collector of Customs,
tral Excise, South Zone, Madras.

~tor of Central Excise,
Collectorate, Basheerbagh, Hyderabad-29.

.N.Rama Mohan Rao, Advocate, CAT.Hyd.

RS A e
V°Rama"atﬁé§§£5§§%3;;2 CAT . Hyd.

CAT.Hyd.
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is situated. It has to be made clear that the applicant
has to be provided even before appointments are going to
be made in regard to Officers included as per the panel

prepared on the basis of the Memo dt. 23.1,1992,

6. The 0.A. is ordered accordinglﬁ. No costs. \
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R
(R.Rangarajan) _ ( V.Neeladri Rao ) -

Member (Admn, ) 0 Vice Chairman-

Dated I h) July, 1994.

. . '/ : .
f N
Deputy Registrax(J)CC

1. The Secretary to Govt.,

Union of India, Ministry of Finance,
Dept.of Revenue, South Block,

New Delhi.

: Chairmén, Central Board of Excise & Customs,
t.of India, South Block, New Delhi.

ncipal Collector of Customs,
Rtral Excise, South Zone, Madras.

4. The Colledor of Central Excise,
Hyderabad b

5. One copy to -N.Rama Mohan Rao, Advocate, CAT.Hyd.

6. Ore copy to MI'N*.V.Raména,*ﬁ@axgggsgéﬁy CAT,Hyd.,
7. One copy to Library,™ car.nya. '

8. One spare copy. \\\\\k
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TEE HON'ELE MR.JUSTICE V.NEELADEI KAC
VICE CImTRIRT
AN}D

THE HOY'OLE MR.ALDLE RTET MEMZEER(L)

ANDP

THE MO 2LE HMR.T.CHANDRASEIIZL R REDDY
MEMBER(LUDL)

LND /

THE HON'BLE MR.R.RANGARAJAN : vEIBER(Z)

Dateai 77-7 ~-1094,

CREER/ JULGHENT 2

Ivl - j&. /’R .?@/C -.”5 - 1\70 -
in

O.a.No, g‘L-;e QY

T.AJNoO, (4.2, )

Adnitted 3nd Interim DMrections
Issudé. '

Zllowed . -

Lispoded of with directions
e —

oo
Dismigsed, .

Dismi$sed aly withdrawn

Dismissed feour default.
1

Re jected,'Ordered. (

e ordar as t:o COStS.\"






